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CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench, Ney Delhi

0.A.297/93
New Delhi, This the 14th Day cf February 1994

Hon'ble Shri P.T. Thiruvengaﬁam, Member (A)

1. Smt Anchi Devi Widew of Nathu Ram
2, shri Ram Singh S/e Shri Raghu Bir Singh

Resident ef F-238, Raj Nagar II
Palam Celeny New Delhi,

By Advocate Shri M K Gaur .+o.Applicants

Versus

145 Unien of India Threugh The General Manager

Western Railway, Church gate, Bembay
2, The Secretary

Railway Beard, Rail Bhawan

New Delhi.
3. The Divisien Railway Managar .

Western Railway, Jaipur, ‘ « esRespondents
By Neno

0RD ER( eral)

Hon'ble Shri P,T. Thiruvengadam, Membsr (A)

1. This OA has Eeen filed with.2 prayer fer direction to

the respondents gs consider the appligant No.2 for campassisnate
appeintment and fer any ether reliefH deemed fit and proper,

2, Ceunter in this OA has net been filed in 8pite-of. Aumber
of oppertunities given ts the respondants. ,%%é&fhas,appeared

on bshalf of the respendents on 8,12.93 ang 22.12.93 when the
case was listed,

3. The case is being'dispesgq ef based sn material contained
in the 0A and arguementiadvanced by the learned counsel for tho
applicant._

4( It ié the plea of the applicant that her husband who

was werking as Peintsman in the Réiluays died on 7,7.80.

Her family is in inddigent circumstances and at the time of

death ef the employee the enly member of the family other
wmivoy”

than the widowwdqs her daughtsr, Subsequently s&gidggthA)
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marriod and @ representatien was mads by the uidsuq:KZ:%%%:n,
cempassicnate appeintment for the scn-in-lsw. This
representaticn was furned dewn by the Divisicnal Railway
Mangger, Jaipur vide £891/90/71 dated 17.12,91 stating that
there is no pravsien in the rulss for granting compassienate
appeintment tc¢ sens-in-law. At this the applicant Ne.1
submitted a further represantation dated 1.8.92 for
consideratisn of her daughter's case fer cempassienate
appointment. It is the case éf the applicant that this
representatien has still net yed been dispesed off.

S. In the circumstances of the case, it will be fit and
preper to direct the respendents te dispese ef the representaticn
given by applicant No.1 an 1.8.92 claiming cempassiocnate
appcintment fer her daughter. Thcugh the main relief

claimed is fer compassicnate appointment Ffer applicant Na.2/
w2z at the time of arguement'the laarnma coeunsel for the
applicant seught direetisn that the respendent may be directed

to consider the pending repressntatien of applicant Ne.1.

6, - The applicant No.1 is given ancgther eppoertunity to

file a fresh reprasaentatisn ts the Tespendents within org
month frem the receipt ef this srder and/thereafter the
respcndents are directed to give a reasoned reply to
applicant Ne. ithi

(VCE; 8.1 within three mchths frem the date af
£%§;: af thie representetion. UWith the abevevdirecti@n

the DA is dispesed aff. Ne costs,
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(P:T. THIRUVENGADA
Member (A ) ' ")
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